
TRAL A D1vI1ISTRAiIV2 TRIDUNAL, 
CUITLCK BENCH: OUTTACK. 

ORIGThAL APPLICATI C NC. 806 CF 11994 

Cuttack, this t1ie4L 	ay of 	,199 

Shri Bidyadhr Dcthi and another 	•0I*• 	 Applicants 

Vrs. 

Union of India ad others 	 ...• 	 Respondents 

(F'OR IN TRUCTIONS) 

hether it be referred to the Reporters or not? 

Whether it be circulated to all the Benches of the Central 
Administrative Tribunal or not? 

~t~x/ 
(A ,K.MISRA) 

VIC E- CHA IRMA 4,i j 
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CENTRAL AL11I1,-ISTMIIVETRIEUNAL, 
CUTTACK EENCH:CUTTACK. 

OUGIiAL AFPLIOATIOi 1O.806 OF 1994 

C 0MM: 

Cuttck, this the 	c12y of 	,igc 

HON' BLE, SHRI SONNATH SQiV1, VICE-CHAIRMAN 
AND 

HON'BLE SHRI A.K.MISM, M:1BER (JUDICIAL) 

I.... 

Shri Bidyadhar Sethi,aged 34 years, 
son of Gopal Chandre Sethi, Vill/PO-Andra, 
Via-Dandisahi, Di:t.Kcndrapara. 

Purnachandra Jena,aed 36 years, 
son of Babaji Charan Jeria, 
Vill-BarahattFl, P.0-l3amadevpur, 
Dist.Jaj'ur 	 •.. 	 Aplicants 

By the Pdvoeats 	- 	M/s A. Doo & D, S. Trip•a thy 

Vrs. 

Union of India, represented by its 
Secretary, Department of Posts, 
Dak Bhavan, New Delhi. 

Chief Postmaster General, Orissa Circle, 
At/P0-Bhubaneswar, Dist.Khurda. 

Suerjntendent of Post Offices, 
Cuttack (N) Division, At/PO/Djst.Cuttack 	... 	Respondents 

By thr ,  Advocpte 	 Nr.Ashok Misra, 
3enior Pauel Counsel. 

0 R D E it 

SOii\'I'U SOM4  VICECiAIkJYA IN 

In this application under Section 19 or Administrative 

Tribunals Act, 1985, the two applicants have prayed for quashing 



the order dcd 1.9.1994 cancelling the Special Recruitment 

Sxanintic in the Postman Cadre (Outsider D) .C/S.T. only 

held on 26.12.1993 in which the applicants were declared successful. 

TherE- is also a prayer for a direction to respondent no.3 to issue 

necessary oosting orders as Per the select list at Amiere-3. 

RespondentS have filed counter in this Case. 

2. The applicants' case is that applicant no.1 is 

orkixi. CS .D.D,A. in Andra B.C. from 1.5.1980 and aplicaflt no.2 

isworking as E.D.M.C. in Uttangara Branch Post Office from 

5.12.1978. The respondents issued a notice dated 13.10.1993 

(Annexure-2) for Special Recruittt Drive for filling up backlog 

vacancies up to 1.4.1993 of S.C/3.T. candidates in Postman/Mailgu3rd 

cadre.The admitted position  iL,  that in response to this notice, 

these two applicants sppered t the special recruitment examiflatiCfl 

and came out successful. The order declaring the two a,plicants 

as eualified in the special rcruitmeflt eminatiOn in the Postman 

Cadre (Outsider-TD) SC/ST candIdates, dated 7.4.199+ is at Annecure-3. 

e IS t}TSL vhil aftr becmii successfJ they The applicants' cas  

were waitin jor getting oin, crder, reeporiueflt no.3 in the 

imugned order dated 14.9.1994 (AnnexurL) has cancelled the 

order dated 7.14.1994 declaring the two applicants qualified in 

the special rcruitmcflt examination for the Postman cadre. In the 

impugned order, the reason cited i6 that there is no vacancy in 

the Pivisioi ani that th& examination was helc only for hacllog 

vacancy. 

3. Respondeflt in their counter have admitted that a 

special recruitment examination wCS held and in that examinatiofl, 

the two epplic.rits were declared 0u2lified. But the respOndents 
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have submitted that there is no vacancy in th S.C. quota in the 

Divcn. Both th applicants belng to S.C. and therefore, the 

respondents have cancelled the erination. In view of the above, 

the respondnta havc o'- posed t?e Prayer of the appicants. 

'. We have heard the learned lawyer for the spplicants 

Misra, the learned Senior Panel Counsel appearing on 

* 	-. 1 	.. 	.................I. -. 4.4 	 , 

: 	rb. f±iCC cflJ.i:, f: 

n is dated 7.10. 1993 and has also been filed by the 

.'eSpondents along with their counter at Annexure-R/1. In this notice, 

he respondents have mentioned the following in a note after 

. 	i1.CiCe. TLis IS cuoted below: 

iiiiport:nt:_.Applic Lions from all eli..ible 
/ 	Jioup 'D' nd EDs should be called for.In 

respect of divisions, where there is no vacancy, 
pplications from eligible candidates should also 

be collected and exarrination held. The CSSCS of 
-uslified candidates from sucri divisions will be 
onside'red in eSse of short fall arises in other 

livisions after the declaration of result in 
hoe divisions. In the aeplication form for appearing 

in this special recruitment a suitable column should 
oe prescribed enquiring as to whether the candidate 
is wjlljn to work anywhere in the Circle if he 
cualifies in this enination.rhis will be done 
s per the combined merit list of all such surplus 

cuali'ied candidates compiled at Circle level, 
'andidates from this merit list will be appointed 
L  the unfilled VScSncIes strictly accordin to 
.erit. Appointment from this merit list will be 
confined to th actual number of unfilled vacancies 
in other div.isins and no watind list will be 

nts iue'd. 
The above points should be m5de clear to 

rnidtcS intending to appear at this eminat1 
T th ns where there is no vacancy or backlog 
andidates who are only willing to serve in other 

Fns of the circle, shou16 only apply and shoul 	cy 



From the above, it is clear that this notice envisaes holding 

of 5r j cvrn if thnrE i3 no vacancy under SC/ST quota in the 

Divisi 	Tt, is furthcr nrovided that in such c 	the cualified 

candidates would be considered for appointnipnt in SC/ST backlog 

vacancies in other D1vis1os if a shont-fall Sris-s in those 

D1VIS2OflS. It is also laid don tht ln the application form 

it Should be specifically mentioned if the candidate 13 willing 

to work anywhere in the Circle if he qualifies in the siiitii, 

It is further provided, as quoted above, that in the 	iii 

here tner. is no vacancy of bacc1og,candjdates those who are 

willirI6  to serve in other Divisions of the Circle, should also 

apply and should only be permitted to appear if otherwise eli1bl. 

6. From the above conditions mentioned in the 

notice dated 7.10.1993 it is clear that as there was no SC vacancy 

in Cuttack (N) Division, those aaplicants have been permitted to 

appear at the examination on tiieir willingness to go to other 

Divisions if there is any short-fail there. Along with this notice 

dated 7.10.1993, Aj 0xur 	has befl enclosed in which the vacancies 

under SC/ST quota for departmental and outside candidates have 

been mentioned. It is Seen that in the departmental quota for 
Divjjo 

S.C. there are two vacancies, one at ialasoreLend one at 

'N' Division, and uncr the outside quota there is no vacancy 

for S.C. Anplicants in penrosh 4(g) of their application 

have rnentinned that they come under outsider quota. It also appears 

from the order dated 7.4.1994 (Annexure-3) declaring the results 

that t h i s SpeciSi recruitment examination for the Postman cadre 

I 

relates to outsider quota. In the outsider quota there is no vacanc 
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n the entire Circle for s.C. candidates. As such, the respondents 

should not have cSlled for applications and allowed the applicants 

to appear at the examination where no S.C. backlog vacancy is 

available in the outsider quota in any of the other Divisions. 

As VSCSnCieS are not thre, it is not possible to direct the 

respondents to issue posting orders in favour of the applicants. 

As regards trieir prayer for uashin the order cance1lin the 

result of the examination in which the two applicants have been 

declared quiified, this prayer therefore becomes infrctuous because 

this examination is only for backlog wcancies of SC/ST quota 

and in the instant cSSe there are no backlog vacancies. 

7. In the result, therefore, the Anplicstiorx is found 

to be without any merit and the same is rejected but, under the 

circumstances, without any order as to costs. 

A.K.NLR? 
Mb(JUDICIAL) 	 VICE-C hA  


